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THE ANDHRA PRADESH OFFICIAL LANGUAGE ACT, 1966
ACT No.9 OF 1966

[14th May, 1966]

AN ACT TO PROVIDE, FOR THE ADOPTION OF 1[THE TELUGU AND URDU
LANGUAGES AS THE LANGUAGES] TO BE USED FOR THE OFFICIAL
PURPOSES OF THE STATE OF ANDHRA PRADESH AND FOR THE
TRANSACTION OF BUSINESS IN THE STATE LEGISLATURE, FOR THE USE
OF ANY OTHER LANGUAGE ALSO FOR ANY OF THE AFORESAID
PURPOSES,  AND FOR MATTERS CONNECTED THEREWITH.

BE it enacted by the Legislature of the State of Andhra Pradesh in the
Seventeenth Year of the Republic of India as follows:-

1. Short title and extent – (1) This Act may be called the Andhra Pradesh
2[Official Languages] Act, 1966.

(2)  It extends to the whole of the State of Andhra Pradesh.

3[2.  Official Languages of the State – The Telugu Language shall be the
Official Language in the whole of the State of Andhra Pradesh:

4[Provided that the Urdu Language shall be the Second Official Language
in the Districts of Adilabad, Ananthapur, Chittoor, Kadapa, Guntur,
Hyderabad, Kurnool, Karimnagar, Mahaboobnagar, Medak, Nellore, Nalgonda,
Nizamabad, Ranga Reddy and Warangal.]]

3.   Governments power to notify the Official purposes for which 5[Telugu
and Urdu] to be used – (1) The State Government may, from time to time, by
notification in the Andhra Pradesh Gazette, direct that the 6[Telugu and Urdu
Languages] shall be used for such official purposes of the State and from such
date as may be specified in the notification.

(2) 7[The Languages] to be used –

(i) (a) in all Bills to be introduced or amendments thereto to
be moved, in either House of the Legislature of the State
and in all Acts passed by the Legislature of the State;

     (b) in all Ordinance promulgated by the Governor of the
State under Article 213 of the Constitution  and in all the
Regulations made by him  under paragraph 5 of the Fifth
Schedule to the Constitution;

(ii) in all orders, rules, regulations and bye-laws issued by
the State Government or other authority or officer of the
State Government under the Constitution or under any
law made by Parliament or the Legislature of the State;

1[(iii) in all correspondence between the State
Government and any Corporation or Company owned or

1. Substituted by the Act No.20 of 1996, s.2.
2. The words “Official Languages” substituted by the Act No.20 of 1996, s.3.
3. Section 2 substituted by the Act No.20 of 1996, s.4.
4. The Proviso substituted by the Act No. 17 of 2007, S.2.
5. Substituted by the Act No. 20 of 1996, s.5.
6. Substituted by the  Act No.20 of 1996, s.5.
7. Substituted by the  Act No.20 of 1996, s.5.



controlled by the State Government or any office thereof
and in all orders, proceedings, bye-laws and regulations
issued by such Corporation or Company;]

 shall be the 2[Telugu and Urdu Languages] on  and from
such date as the State Government may, by notification
in the Andhra Pradesh Gazette, specify:

Provided that the State Government may specify
different dates in respect of different items in 3[clauses (i),
(ii) and (iii)] of this sub-section.

4. Continuance of English  language for certain official purposes of the
State and for use in the Legislature – Until the State Government otherwise
direct by notification under section 3 –

(i) the English language shall continue to be used for those
official purposes within  the State for, which it was being
used immediately before the commencement of this Act; and

(ii) the English language may continue to be used for the
transaction of the business  in the Legislature of the State.

5.   Commission on 4[Official Languages] -  (1) The State Government shall,
at the expiration of five years from the commencement of this Act, by order
constitute a Commission on 5[Official Languages] of the State which shall
consist of a Chairman and four other members 6[of whom one shall be
proficient in Urdu language] to be appointed by the State Government and the
order shall define the procedure to be  followed by the Commission.

(2) It shall be the duty of the Commission to review the progress made in
the use of the 7[Telugu and Urdu Languages] for the official purposes of the
State and to make recommendations to the State Government as to –

(a) the progressive use of the 7[Telugu and Urdu Languages] for the
official purposes of the State;

(b) restrictions on the use of the English language for all or any of
the official purposes of the State;

(c) any other matter referred to the Commission by the State
Government as regards the use of the 7[Telugu and Urdu
Languages].

(3) The Commission shall submit a report with its recommendations on
the matters referred to in sub-section (2) to the State Government, who
shall cause the report to be laid before each House of the State
Legislature.

1. The clause (iii) inserted by the Act No.19 of 1989, s.2.
2. Substituted by the Act No.20 of 1996, s.5.
3. The expression substituted by the Act No.19 of 1989, s.2.
4. Substituted by the Act No. 20 of 1996, S.6.
5. Substituted by the Act No. 20 of 1996, S.6.
6.  Inserted by the Act No. 20 of 1996, S.6.
7 . Substituted by the Act No. 20 of 1996, S.6.



(4) The State Government may, after consideration of the
recommendations in the report so made by the Commission, issue
directions in accordance with the whole or any part of that report.

6. Authorised Telugu translation of Central and State Acts, etc., -  (1)  A
translation in the 1[Telugu and Urdu Languages] published under the Authority
of the Governor in the Andhra Pradesh Gazette on  and after the date specified
by notification –

(i) in respect of clause (i) of sub-section (2) of section 3, of
any Central Act or of any Ordinance promulgated by the
President, with respect to any of the matters enumerated in
List III of the Seventh Schedule to the Constitution, or of any
State Act or of any regulation made by the Governor, or of
any other law in force in the State; or

(ii) in respect of clause (ii) of sub-section (2) of section 3, of
any order, rule, regulation or bye-law issued by the State
Government for other authority or officer of the State
Government under the Constitution or under any Central
Act, or any State Act or any other law in force in the State,

2[or

(iii) in respect of clause (iii) of sub-section (2) of section 3 of
any order, proceeding, bye-law or regulation issued by any
Corporation or Company owned or controlled by the State
Government or any office thereof.]

 Shall be deemed to be the authoritative text thereof in the
1[Telugu and Urdu Languages].

(2) Where the State Government have issued a notification under clause
(i) (a) of sub-section (2) of section 3 specifying a date from which the
3[Telugu and Urdu Languages] shall be issued in all Bills introduced in,
and amendments thereto to be moved in, and Acts passed by,  the State
Legislature, the authoritative text in the 3[Telugu and Urdu Languages] of
all such bills which amend Acts which are in English, to be introduced or
amendments thereto to be moved, in either House of the State
Legislature shall be accompanied by a translation of the same in the
English language.

7. Special provision relating to the use of Urdu or any other language or
languages, in addition to the Telugu language, in certain areas of the
State for such official purposes and for such periods as may be specified
by notification - The State Government may, from time to time, by notification
in the Andhra Pradesh Gazette, direct the use of Urdu or any other language or
languages in addition to the Telugu language, in the interests of persons
speaking such language or languages, in such areas and for such official
purposes of the State and for such periods, as may be specified in the
notification.

1. Substituted by the Act No. 20 of 1996, S.7.
2. The word “or” and clause (iii) inserted by the Act No. 19 of 1989, S.3.
3.  Substituted by the Act No. 20 of 1996, S.7.



8. Power to make rules -  (1) The State Government may by notification in the
Andhra Pradesh Gazette, make rules for carrying out all or any of the purposes
of this Act.

 (2) Every notification issued or rule made under this Act shall,
immediately after it is issued or made, be laid before each House of the State
Legislature if it is in session, and if it is not in session, in the session
immediately following for a total period of fourteen days which may be
comprised in one session or in two successive sessions, and if, before the
expiration of the session in which it is so laid or the session immediately
following, both Houses agree in making any modification in the notification or
rule or in the annulment of the notification or rule, the notification or rule shall
thereafter have effect only in such modified form or shall stand annulled, as
the case may be, so however that any such modification or annulment shall be
without prejudice to the validity of anything previously done under that
notification or rule.

9. Repeal of Andhra Pradesh Act 16 of 1964 - The Andhra Pradesh State
Legislature (Continuance of the English Language) Act, 1964, is hereby
repealed.



ANORRA PWLDESII OFFICIAL LANGUAGE 
{MUWDPTeNT) ACT, 1989.* 

C5th October, 1989.1 

A n  A c t  to amend the Andhra Pradesh 
Official Li~nguage Act ,  1966. 

BE it e n a c t e d  by ,the Legislative 
Assembly of the state of ~ n d h r a  Pradesh 
in the m t i e t h  Year  of t h e  Republic of 
Intiia am fo1low~:- . . 

1. This A c t  may be cal led t h e  Andhra Short t i t l e  
Pradesh Official Langcege (Amendment) ' 

A c t ,  1989. 

.Rocelred the assent  o f  the Govcrmr on the 4 t h  October 
1989. For Statement o f  Objects and Reasons, p lease  see the1 
hndhra Pradesh G a z e t t e ,  Extraordinary, Part I Y - R ,  dated the 
3rd Ray, 1989, st Page 16.  



Amcndmmt 2. In the Andbra Pradesh -Official Language Acr, 
or section-3. 
A C ~  9 01 1966 1966 (hereinafter referred to as the principal Act), in 

section 3, in sub-sedion (21,- 

(a)  after clause (ii), t%.e fokwing c law shall 
be inserted, namely:- 

I - 
' "(iii) in all cormp *qdcnce between the State 

Government and. any Corpo:.~i!:ob or Company owned 
or controlled, by the Skate G.;;lrmnent or any oEcl 
therwT and in all ordcrs, p r w d g s ,  byelaws and 
remlations issued by such Corporali~n or Company-". 

tb) in the proviso, for the expression "clam 
(i) and (ii)", the expression "chwa (i), (ii), and , 

(iii)" shall be substituted. 

--a 3. In section 6 of the principal Act in s u b t i o n  
d-6 (11, after clause (61, 'the following shall be inserted, 

namely:- 

(iii)' in respect of clause (iii) of subseciiun ( 2 )  
of section 3 of any order, prmkding, bye-law or 
regulation issued by any . -ration or Company 
owned or wntrolled by tbe State Government or any 
office thereof.". 



, - THE, ANDHRA PRADESH OFFICIAL LANGUAGE ' 

(AMENDMENT) ACT, 1996. 
I 

ACT No. 20 OF 1996. 
- - .  

' 118th September, 1996.1 - 

AN ACT FURTHER TO ,&END THE ANDHRll PRADESH 
OFFICIAL LANGUAGE ACT, 1966. 

Be it enacted by the Legislatfve 
Aaeembly of.the State of Andhra Pradesh-in 
the Forty-seventh Year of the ~epuGlic of 
India, as follows:- 

1. (1) This Act may be called the ihert t i t l a  
a hdhra Pradesh Off f cia l '  Language (&end- and 
ment) A$t, 1996.' commencement. . . : 

I: 
- . . * ~ e c e l v e d  t h e  ' asse? t  o f  the  Governor on the 14th ' 

Sep,tember, 1996. F o r  Statement o f  objects and Reasons, 
. Please see Andhra P r a d e s h  Gazette ,  Part IY-A,  ' ~ a r a -  . 
1 o r d l n p y ,  Pated the 23rd March, 1996 a t  Pages 5 & 6. 

C . - 

~ 0 1 ,  



( 2 )  It shall come into force on such 
d a t e  , as the State Government may DY 

n c i t i f i c a t i o n  in t h e  Andhra Pradesh 
Gazette appoint. 

Anendmcnt of- 2. In the ~ n d h r a  Pradesh Officiai 
Long T i t l e .  Language A c t ,  19 6 6 ( h e r e i h a f  ter ref erred 
~ c t  9 of 1966.t~ as t h e  p r i n c i p a l  A C ~ )  , in t h e  long . -. 

title, for the 'words "the Telugu 
language as - the languageM, the words 
"the Telugu. and Urdu l anguages  as the 
Languages" shall be substituted. 

i 
h e n h e n t  of '  3 ,  In section 1 of the prin-cipal 

section 1. . 
A c t ,  in sub-section (l), for t h e  words 
"Official Language",  t h e  words- '!Official 
.Languageso s h a l l  be s u b s t i t u t e d .  . 

I 

Substitution. . 4.  For section 2 of t h e  ~rincipal 
of neb:  A c t ,  the following s h a l l  be subst ' i tuted- ,  
seC t<on  for namely: - , 
section 2. 

"Official Lan- 2 .  The Telugu Lailguage shall 
'"ageso' - 1  be the Official Language 
:he Stace. in the whole of the state'  

of A ~ d h r a  Pradesh: 
\ 

Provided that the Urdu Language s h a l l  
be t h e  Second O f f i c i a l  Language in fhe 
Districts of -Ananti~apur,  Cuddapah, 

. Guntur,  Hyderabad, R u r n o o l  , Medak, 
Nizamabad and Ranga Reddy.". 

haenanen t  of 5. In - sect idrn 3 of the principal 
s e c t i o ~ ~  3. - A c t ,  - 

(1 1 ,in. sub-section E 1) for  t h e  words 
"Telugu Language" ' t h e  words "Telugu and 
Urdu languages" shall be substituted. 



(i) in t h e  opening paragtaph for the 
words "The Language1', the words "The 
Languages" shall be s u b s t i t u t e d ;  

# (ii) i n  t h e  paragraph, after item 
( i i i ) ,  for the words "Telugu Language" 
the words "~Telugu and Urdu ~anguages" 
shall be substituted; , 

1 
( 3 )  i n  the marginal h e a d i n g  for t h e  

word lrTelugu", the words, "Telugu and 
Urdu" shall be s u b s t i t u t e d .  

6. In section 5 of t h e  p r ine ipa lh 'ndmento f  
A c t ,  - \ section 5 .  

(I ) - in sub-section (1 1 : 
( i ) for t h e  words " O f f  ' icial  Language", . 

the words " O f f i c i a l  Languages1' s h a l l  be 
substituted; 

[ij.) after t h e  words "for o t h e r  
memberst1 t h e  words "of whom one. shall be 
p r o f i c i e n t  i n  ~ r d u  language1' shall be 
inserted; 

F 

(2) i n  s u b - s e c t i o n  IZ), fo r  t h e  
I words "Telugu Language1' occuring at 

three places, the words "Telugu and Urdu 
Languages" s h a l l  be ,substituted ; and 

( 3 )  in the marginal heading for t h e  
ll words "Official Language", t h e  words 

"Official Languages " shall be substitu- 
ted. 

r 7 .  In section 6 of the ~ r i n c i p a l ~ m e n d m e n t o f  
A c t ,  - se+ctipn-'6. * 

(1) in sub-section (1) f o r t h e  words , 

"Telugu Language" occur ing  at two places, . 



the words "Telugu and Urdu languages" 
s h a l l  be substituted'.; 

( 2 )  in sub-section (21,.  for t h e  
words "Telugu Langdage" bccuring,at two 
places,  the words "Telugu and- Urdu .' 
hnguages If shall b&: substituted. ' 

G, BE?lVANI PRASAD, 
Secretary- to 'Government r 

~egislative Affairs & Justice, 
Law Department. : 



3 
ANDRRA PRADESH ACTS, ORDINANCES AND 

REGULATIONS Etc., 

The following Act of the Andhra Pradesh Legislative ' 

Assembly received the assent of the ~ o v e m o r  on the 25th 
January, 2002 and the said assent is hereby first published 

, 

on the 29th January, 2002 in the Andhra Pradesh Gazette 
for general information :- 

ACT No. 2 OF 2002. 

AN ACT FURTHER TO AMEND THE A N D H U  
PRADESH OFFICIAL LANGUAGES ACT, 1966. 

Be it enacted by the ~ e ~ i s i a l i v c  Asscmbly uT the Statc 
of ~ndhra Pradesh in che Fifty-second Year of the Republic 
of India as fallows :- 

1 .  (1) This Act may be called the Andhra Piadesh Oficial Shor: d ~ l c  and 
Languages (Amendment) Act, 2002. Comencc-  

rncnt. 
(2) It shall come into force on such date as the Shte 

Government may, by notification, in the Andhra Pradesh 
~aze'tte apppoint. 

2. In the Andhra Pradesh Official Languages Act, 1966, Amendmcnl of 
in wtion 2, for the proviso, he following proviso shall be z ~ $ ~  966, 

su bslituted, namely:- 

Tmvided that tbe Urdu Languagc shall be the Second 
Official Langusge in the Districts of Adilabad, Ananthapur, 
Chittoor, Cuddspeh,' Guntur, Hyderabad, Kurnool, 
Mdmtmbnagar, Med& Nellore, N i a b a d ,  Rangareddy 
and Warangal." 

KG. S-R, 
Secretary to Government, 

Legislajive l fairs & Justice PAC), 
I;aw Deparmenr. 

- 



4 
STATEM ENT OF OBJECTS AND REASONS 

According to Section 2 of the Andhra Pradesh Official 
Language Act, 1966, (Act No. 9 of 1966) enforced wilh 
effect from the 26th January, 1967, Telugu shall be the 
Oficial L,anguage of the State of Andhra Pradesh. Under 
section 7, the State Government may from time to time 
direct the usc of Telugu or any other language or languages, 
in addition to the Telugu language in the interest of persons 
speaking such languages, in such areas and for such official 
purposes ofthe Stateand for such period as may be specified. 
In order fo adopt a liberal approach in respect of Urdu 
speaking minority, the Government have declared Urdu as 
the second Official Language in eight districts viz., 
Hydetabad, Kurnool, Cuddapah, Nizamabad, Ananthapur, 
Rangareddy, Medak and Guntur where the population of 
Urdu speaking people is more than 10% of the total 
population as per 1981 census under article 345 .of the 
Constitution of India by suitably amending the said Act. 

According to G.O.Ms.No. 3 7 1 ,  G.A.  (O.L.1.) 
Department, dated 28-6- 1988, Urdu Language may be used 

' 

for various purposes mentioned therein. In order to provide 
more facilities to the Urdu speaking population, it has been 
proposed to extend the faciIity to use urdu for OffTciaI 
purposes in five more districts viz., Chittoor, Mahabubnagar, 
Adilabad, Warangal and Nellore Districts jn the State. 

To achieve the above objective it has been decided to 
amend section 2 of !he Andhra Pradesh Oficial Language 
Act, 1966 suitably. 

This Bill seeks to give effect to the abwe decision. 
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